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Shri M. C. Chagla: The House
knows that the Plan is intended for
developmental purposes;
purpose of development. The salaries
of teachers is not development It is
the elementary. .
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Shri M. C. Chagla: I do not know
why Mr. Limaye always jumps up bea
fore I finish. I have not yet finished.

It is the elementary responsibility
of every State, the primary, fhe ele-
mentary and the fundamental respon-
sibility of the State, to see that their
teachers are we’l paid. It has nothing
to do with the Plan; it has nothing to
do with development. (Interruptions).
They have to find the resources. How
do they pay their civil servants? That
does not come in the Plan. If they
can pay their civil servants, I say that
they should pay thefr teachers also.
If they want assistance from the Cen-
tre, that is a different matter, but it
has nothing to do with the Plan. We
have taken that view in the Educa-
tion Ministers’ Conference. That has
been my strong view and I will Justxfy
it. I say that it s in the interest of
the teachers themselves that their
salaries should not be a part of the
Plan. Let it be understooq that so
long as Educatfof" ¥ a State subject,
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it is the fundamental responsibility of
the State Govérnment to see that their
teachers are well paid. ~
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We now go to the next item, name-
ly, further discussion of the Supple-
mentary Demands for Grants. Mr.
Tyagi is to continue his speech.

Shri Vasudevan Nair (Ambala-
puzha): My name was also given.

. Mr. Speaker: I do not find it here.

14.18 hrs.

DEMANDS FOR SUPPLEMENTARY
GRANTS (GEN'ERAL)" 1966-67—
Contd.

Mr. Speaker;: Now we take up
further discussion on the Supplement-
ary Demands for Grants in respect
of the Budget (General) for 1966-67.

Mr. Tyagi is to continue his speech.

Shri Indrajit Gupta (Calcutta South
West): How much time has been
taken?

Mr. Speaker: Two hours and ten

minutes have been taken.

Shri Tyagi (Dehra Dun): 1 would
not take much time. I will only enu- -
merate a few points.

One of them is that thé Supplemen-
tary demand of Rs. 218.93 crores is
mostly due to the action of devalua-
tion that we have “{aKen “because
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Rs. 6.21 crores go to Embassies and
Missions as extra payment that we
have to make on~account of devalua-
tion, Rs. 2 crores 8o to Railways and
Rs. 203 crores go to the International
Monetary Fund, etc., for rupee securi-
ties in order to make good the short-
fall on account of devaluation. There-
fore, there is nothing which concerns
the normal expenditure, in the Sup-
plementary Demand. It has mostly
been due to the fact that we have
agreed to devalue the rupee. But,
Sir, 1.would like to say one thing.
This must act as an eye-opener for
us. Despite this, we have taken no
strong action to counter-act devalua-
tion. The follow-up action was talked
about in Parliament from all sides,
but no follow-up action has been
brought forward by the Finance Min-
istry so far. )

14.19 hrs.
[Mr. DEPUTY-SPEAKER in the Chair]

How is it that, despite this deficit
financing is going on like anything
unchecked? The States have over-
drawn to the tune of Rs. 180 crores;
there was deficit financing to the ex-
tent of Rs. 188 crores by the States
and Rs. 180 crores by the Centre, thus
totalling Rs. 368 crores of deficit fin-
ancing last year. I would like to know
what deficit financing is proposed to
be effected this year. That will give
us an idea as to whether the Govern-
ment really deserve support for their
financial policies.

1 will only enumerate a few points,
which occurred to mie as points of
economy, where some money could be
saved.

I have insisted a number of times,
and the whole House has practically
agreed with me on this idea, that in
these days of scarcity let fhere not be
too much 6t publicity; if is® mostly
wasteful. All art paper publications,
photographs etc. must be stopped.
Every small unit of Government ad-
ministration comes out with some
journal or a sort of weekly or some
type of pamphlet. That is wasteful
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and should be stopped. No art paper
should be used at all.

Then, there are about 15,000 State
telephone connections in Delhi alone.
The cost comes to about Rs. 45 lakhs
per year. Can thes€ Tonnections not
be reduced to some extent? We are
spending today Rs. 45 lakhs on these
15,000 Government connections in
Delhi alone.

Then, I would suggest that the staff
cars can be pooled. At present, one
staff car is given to a Minister and
the Minister goes in it only once in
the evening, and the driver and the
car are standing idle for the rest of
the day. So, I suggest that the staff
cars may be pooled.

Construction of buildings must be
stopped forthwith. This is a matter
on which practically we from all
sides of the House are agreed, namely
that in these days of sCarcity we
should stop wasting the cement on
buildings and thereby . creating dead
capital. Let there be no dead capital
not only in Delhi but in all the States.
If possible, an appeal could be made
to the people also not to put up
buildings now.

Then, there is the question of depu-
tation allowances. 25 per cent incre-
ment is given to any Government
servant, of whatever grade he may be,
if he is transferred from one office to
another. He may be living in the
same residence; his office remains the
same, and his secretariat remains the
same but only the department changes,
and he gets an increment of 25 per
cent of the pay just for nothing. I
think this matter has to be examined.

Then, tours must be curtailed.
Having been a Minister, I know that
I was entitted to carry an orderly also
with me on the aeroplane. I suggest
that we must curtail some expendi-
ture there also.

I would specially emphasise the cur-
tailment of the expenditure on the
Planning Commission which is to the
tune of about Rs, 3 crores a year.
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Shri D. C, Sharma (Gurdaspur): |
said last time that the Planning Com-
mission should be abolished.

Shri Tyagi: I have seen their reports.
I have also seen the reports bf the
Bell Commission from America which
came here and stayed here for a few
months. The reports which the Bell
Commission have submitted are much
more informative and precise and
understandable than the reports of the
Planning Commission here. So, I
would suggest that the expenditure
on the Planning Commission should
be curtailed.

Shri D. C. Sharma: The discredited
vice-chancellors of some universities
have been appointed as educational
advisers to the Planning Commission.

Shri Tyagi: Then, a cut should be
effected in the food imports, We are
importing foodgrains worth Rs. 290
crores. I suggest that that must be cur-
tailed. For, everybody in the country
realises today that this food aid is
not without strings. When we accepted
it for the first time, Shri Jawaharlal
Nehru had annuonced that it would
be without strings. But today it is not
without strings; it with ropes and
chains. We must, therefore, curtail
these food imports,

Shri D. C. Sharma: I do not bother
about strings at all, but it is a net
now.

Mr. Deputy-Speaker: Order, order.
Why should Shri D. C. Sharma go on
interrupting in this manner?

Shri Tyagi: Half the amount that
we spend on these food imports could
be diverted towards minor irrigation
or such other things which would im-
mediately pay. Nearly half or one-
fourth of the payment that we have
to make in foreign currency could
immediately be diverted towards the
development of agriculture.

Shri Alvares (Panjim): Almost all
the provisions in this supplementary
budget arise as a result of the deci-
sion of the Government of India to
devalue our currency. Whether it be

1457 (Ai) LSD—9.
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on the issue of dearness allowance or
on the issue of making more funds
available to the diplomatic missions
abroad or the issue of increased con-
tributions to the IMF etc., all these
arise because devaluation has been
forced upon us against our better
understanding. Neverthless, now that
devaluation is here, we have to con-
sider the follow-up measures and in
that connection examine two specific
provisions that are made in these
supplimentary demands.

The first of them is in regard to the
Dearness Allowance Commission. Two
days ago, while speaking over this
Demand,, Shri V. B. Gandhi paid e
compliment to those who had drafted
the terms of reference could un-
derstand that compliment he paid
because on the Second Pay Commis-
sion on which he was a member, there
were identical restrictions put im
determining the wage scales of Cen-
tral Government employees. I could
understand those terms of reference
in the context of a Taxation Com-
mission. It is the Taxation Commis-
sion which can consider how to bring
about engalitarianism, how to cut off
the peacks of income that are there
in this country so on. While consi-
dering such matters, the terms of
reference of this Dearness Allowance
Commission would have been rele-
vant. But we find that Government
have hedged the discretion of this
commission by all sorts of restrictive
terms. by asking the commission to
consider the capacity of Government
to pay, the liability of the State Gov-
ernments to pay increased dearness
allowance to their staff etc. etc. This
is quite unfair. Neutralisation must
be both axiomatic as well as automa-
tic. It should be axiomatic because
it is a result of Government’s econo-
mic policies that the value of the
rupee has come down and the stand-
ard of living of the Central Govern-
ment employees has gone downm; it
should be automatic because Govern-
ment have to do justice to the Central
Government employees to enable
them to maintain their standard of liv-
ing which has gone down because of
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the repercussions of their economic

policy. In the entire private sector of
industry, whether it be in Bombay or
Calcutta or any other industrial cen-
tre, neutralisation is an automatic
process and the neutralisation is
hundred per cent complete neutrali-
sation. So, I do not see why Govern-
ment try their best to raise all sorts
of restrictive issues limiting the neu-
- tralisation for the Central Govern-
ment employees. Therefore, I do hope
that Government would liberalise the
terms of reference at least now so
that the Gajendragadkar Commission
wil] be able to do full justice to the
issue of neutralisation of the high cost
of living, as far as the Central Gov-
ernment employees are concerned.

The second point is in respect of
the limitation of Rs. 400. Two years
ago, when the Central Government
employees negotiated the question of
dearness allowance, Government had
agreed that neutralisation should be
on salaries up to Rs. 700, but finally
they allowed neutralisation up to
Rs. 1200. Therefore, to restrict the
neutralisation by limiting it to sala-
ries up to Rs. 400 is to prohibit the
Dearness Allowance Commission from
considering the salaries of even the
class III employees is Rs. 575.
Therefore, I do hope that the Finance
Minister will consider this point that
it is unfair to limit the neutralisaton
upto a salary of Rs. 400 only, and
therefore, they should permit the
Gajendragadkar Commission to give
neutralisation up to Rs. 700, as was
decided last time under the negotiated
Ministry of Finance.

The third point is in regard to the
wage freeze. We have hearq about
wage freeze, but I would like to say
that the working class will not accept
a wage freeze in this country. Let
not Government vitiate the atmos-
phere in this country by talking in
terms of wage freeze. Wage freeze
can possibly occur in a country of
affluence but in a country where the
wage are sub-standard, to talk of wage
freeze is absolutely ridiculous.
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But I do understand that the ques-
tion of productivity is important and
that in considering the situation in
the context of devaluation, the coun-
try mudt also think of a higher pro-
ductivity. - If Government want to
consider the question of productivity,
let the Prime Minister call a confer-
ence of all trade unionists where we
can consider how to increase produc-
tivity, on this condition that greater
productivity and higher wages would
be linked together in some propor-
tion.

My next point is about the contribu-
tion which the Government of India
are making to the tune of Rs. 203
crores to the IDA the IME and the
World Bank. It has ben stated that
this contribution is in the form of
non-negotiable bonds. So far so good.
But may I suggest that the essential
question in this country is one of food
production and productivity in gene-
ral? All these take him to work out.
In the context of devaluation, what
we can do immediately is to introduce
some financial discipline in the Gov-
ernment’s and the country’s economic
order. Government, of all the sectors
in this country, is guilty of financial
indiscipline to the largest extent.
Shri Tyagi quoted some figures which
fall short of the actual deficit financ-
ing. Deficit financing in the last year
of the Third Plan was Rs. 435 crores.

Again, nobody has told us yet what
is the amount of created money,
credit money. We find that last year
the ITMF gave Rs. 44 crores as credit
to the ICICI. Here is a financial insti-
tution that does not pass on the
actual money to its own creditors, to
its own members. All these institu-
tions indulge in the policy of created
money and this issue of credit money
is much more disastrous than the issue
of inflation. Now, the Government
has by various methods....

Mr. Deputy-Speaker:
up.

Shri Alvares: It was said by the
Speaker that each group will have 15
minutes.

His time is



6503 D.S.G., 1966-67
The Government of India had been
asked to adopt some measures where-
by money would be made dearer. But
there was a howl from financial insti-
tutions saying that this policy of dear
money is restricting the creation of
credit. This is a false cry, for after
all where "does credit come from?

In speaking on the Budget last year,
I had said that while I do admit that
there is investment shyness in  this
country, nevertheless the monopolists
have not suffered as a result of this
policy, because after all in this coun-
try there is a practice of under-writing
equities. Once these equities have
been under-written, they are being
taken over by the promoters of the
same company. Therefore, the process
of under-writing in a backdoor fashion
creates monopolist tendencies because
they themselves buy up all the shares
that are put on the market.

Therefore, by these various methods,
by the method of created money, by
the method of deficit financing, by
the method of monopoly control, the
econofriic situation in this country is
placed in a situation where galloping
inflation takes place and Govern-
ment finds, it difficult to control the
resultant  situation. Therefore, I
would make one or two suggestions.

In the wake of devaluation, the
most important thing would be fiscal
and monetary discipline on the part
of Government and the corporate sec-
tor. But Government have not given
any evidence of it. May I suggest
that in the first instance these Rs. 203
crores are being paid to the IMF, the
IDA and the World Bank because of
the devaluation of our currency and
to bring our contributions to these
three situations on par in terms of
the gold value at the pre-devaluation
level. Even though they are non-
negotiable, it would be advisable for
Government to Impound these Rs. 203
crores which are given in the form of
non-negotiable securities; may be,
slowly in the course of the next two
years, they may be withdrawn from
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circulation so that the Government
slowly starts on a policy of deflation.

Much has been made of the defla-
tionary measures adopted by the
Wilson Government in UK in an
attempt to stave off devaluation of
the pound. They have said that
employment has constricted, and cer-
tain other repercussions have taken
place. I am sure in this country, the
same repercussions will not take place,
Here in this country, cheap money,
created money, has the only effect of
inflation and accumulation in the black
market. T am sure that if the mea-
sures adopted by the Wilson Govern-
ment in UK were to be introduced in
this country, not only would they not
have the effect of job restriction etc.
but on the country, they would have
a deflationary effect and a large part
of the black money that is there in
this country would come out.

As 1 said, the Government must
also show some sense of monetary
discipline. There are vast reserves of
black money in this country, there are
vast reserves of gold hoardings in the
country. In the ultimate analysis,
while we have drawn Rs. 303 crores
from the IMF to meet our balance of
payments liabilities, how are we to do
it in the future? After all, there is a
limit" to the amount we can draw.
There is a limit money to the money
which these financial institutions will
give us in order to meet our balance
of payments deficit. If we have to
get over this situation, we can do in
two ways. One is by increasing our
exports in which case it is a matter
of speculation how far we can increase
our exports and the other—the best
method—is by payments in gold.
There are, as 1 said, vast reserves of
gold in this country. The Govern-
ment have tried all manner of means
to bring out the hoarded gold. May I
suggest this simple but difficult method
of commanding these gold reserves in
this country? If only a fraction of
that~could be marshalled by Govern-
ment, we should be able to meet our
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balance of payment liabilities with
much more ease and much more
solvency than we have done. (Inter-
ruption). He does not want it because
it hurts vested interests. The
best way out of the difficulty 1s to
mobilise the gold reserves in this
country. We are told that there are
gold reserves of the value of 4,000
crores here. May I sugegst that Gov-
ernment makes all serious efforts to
mop up at least a portion of this?
If they do, then all our balance of
payments difficulties will be met and
in addition, we shall be able to intro-
duce some sense of responsibility in
our financial and monetary transac-
tions in this country.
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“The debate on the supplemen-

tary grants shall be confined to
the items constituting the same
and no discussion may be raised

on the origina! grants nor policy
underlying them....”,
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Mr. Deputy-Speaker: There is no
point of order.

Shri Shinkre (Marmagoa): Our
Group did not have a chance to par-
ticipate. I want to put two questions.

Since subscription of the Govern-
ment of India to these three financial
institutions is in the form of rupee
securities—it is in the nature of non-
negotiable bonds—what prevented
Government from representing to
these financial institutions to allow
them to maintain our subscription at
the old rate so that this would not
be an added pressure on the inf{lation
here? This is one question,

Secondly, there are three demands
presented here under 25,96 and 137
relating to minor items. All the three
relate to court fees which became due
by the Government in three litigations
that they lost, three judicial cases
that they lost. In this connection, I
want to know from the Government
whether in all three cases enough
care had been shown and exercised
by the Government especially at the
time when they received the final
notice of litigation as prescribed and
laid down by the Code of Civil Pro-
cedure—every time the Government
has to be sued, a final notice has to
be given under section 80 of the Code
of Civil Procedure—and what was the
reaction of the Government in each
case, because besides the court fees
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eoncerned, Government lost also the
money in al! the three cases. These
are the two points on which I seek
clarification.

The Minister of State in the Minis-
try of Finance (Shri B, R. Bhagat):
As for the first point which he has
raised, I can say that when we have
gone to a new rate of exchange, we
cannot have the old parity and old
mate. It is not possible, and it is not
desirable as well. You cannot have
two rates. It is like asking that you
devalue the rupee for im¥ernal rate
of exchange and do not devalue for
your servicing of the debt and all
this, we have not done that. The rate
is one whether for internal or exier-
nal purposes, similarly for gold parity
or for internal parity. Therefore, that
is not possible.

As for the other three cases, he
himself said they are minor cases.
He had asked me information, asked
Government to find out whether the
department had seeured themselves..

Shri Shinkre:
are there.

Shri B. R, Bhagat: If he had raised
1t during the course of the debate, I
<ould have found out, but now I am
on my legs, and I cannot run and find
out. Certainly I will have it supplied
te him.

But your advisers

The hon. Member raised this ques-
tion also, raised a point of order. He
cannot expect me to reply when I am
not called upon to reply and if four
days have elapsed, it is not due to the
Government’s lapse. If at all, it is on
the part of the hon. Members oppo-
site, because this debate which should
have been over in one hour and 30
minutes. ...

ﬁﬂﬁw&'uﬁwm?@%
19 TEY qY g Fell @ qHS F
Shri B. R. Bhagat: When a matter

is raised in the course of a debate, the
answer comes at the end of the debate
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when the Minister concerned is asked
to reply, and since I am asked to reply
now the hon, Member cannot take
exception that the reply is coming
now.

ot A fomd : & sect =gar o,
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Shri B. R. Bhagat: So far as the
question that the hon. Member raised
in a very dramatic manner is concern-
ed, it is a serious matter of course.
Naturally when he said that a vital
document like the Instrument of
Accession of the princely State of
Kutch with the Government of India
is missing, it is a matter of very great
concern, but I am glad to announce to
the House and assuage the feelings of
the hon. Member and also of the hon.
House and the country, that there is
no cause for such fear. The original
document is intact in the possession of
the Government.

=t wy foredr : sfefoer st ?
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Shri B, R. Bhagat: The original is
with the Government of India.
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Hon. Members have expressed their
apprehension about the inadequacy of
the follow-up measures that the Gov-
ernment is taking after devaluation,
and also it has been said that even,
now there is lot of over-spending,
deficit financing is going on, not
enough care is being taken to
see that expenditure is cut down.
The hon. Member knows that it
is not true. Already in the
course of the last few months it has
been said that we have been runnir
at a very high level so far as expcn-
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ses are concerned, and an all-time
record of deficit financing was there.
It is true. The figure that he has
quoted, the dimensions and the size
of it are really frightening, and actual-
ly we have decided to call not only a
halt, but also to retrace the steps, and
every effort is being made to cut down
expenditure.

In future, it has been anncunced,
deficit financing will not be there. So
far as the actual steps to bring down
the expenditure are concerned, a nigh
power committee is looking into it to
see how much can be cut down; they
will complete the review by the end
of this month,

Then each administrative ministry
hag also been asked to set up such a
review so that it is a continuous pro-
cess. You cannot chop and chip just
now; you cannot do it at a stroke;
you have to have a built-in machinery
and there should be an over-all con-
sciousness that we have to bring down
the running expenses so as to match
with the resources available and not
allow any built-in deficit budget; it

has to be an all-time continuous
effort.
Similarly there are many other

matters. Although individually they
are small items, they add up to a big
figure. The hon. Member mentioned
about cutting down on tour and other
administrative expenditure. We have
issued instructions that the allowance

shri Tyagi:
Shri B. R. Bhagat:

Stop building houses.

Yes, there is no

new house, no public building; that
has been stopped.

shri Tyagi: No more offices and
other things.

Shri B. R. Bhagat: That has been
stopped, no more offices.

Shri Sinhasan Simgh: (Gorakhpur):

‘What about those buildings that are
being pulled down?

Shri B. R. Bhagat: ° What has been
pul'ed down is pulled down, we cannot
put it up.
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Shri Hari Vishnu Kamath: (Hoshan-
gabad): He cannot be pulled up?

Shri B. R. Bhagat: Later on, but
now what has been pulled down is pul-
led down. In the follow-up measures, it
is not only the bringing down of ex-
penditure, though that is a very im-
portant item, but what is needed is
that urgently in the very near future
we have to raise resources from the
utilisation of our existing public sector
projects and various other things. We
have to make the functioning of the
administration more efficient, see that
the existing industrial units are better
utilised. In that context the liberali-
sation of the imports and all that is
necessary is being provided, and it is
expected that in the course of a few
months, the balance-sheet, should im-
prove, and if the receipts improve by
better administration of the public
revenues received by the public sector
and the industrial programme gets
going as a result of better utilisation,
the total balance-sheet should improve
by higher receipts and bringing down
of expenditure. That is at the moment
being vigorously pursued. Therefore,
we do appreciate that no measure
should be spared in ruthlessly pursu-
ing the follow-up measures. The im-
pression that we are not at it is not
correct. We are vigorously pursuing
all the follow-up measures at our
command, and we will pursue it, be-
cause if we do not do that, the purpose
of devaluation will be defeated.

Shri Tyagi: Will the hon. Minister
be in a position to acquaint this House
as to what measures they are taking,
in due course of course, not just now,
but let them just acquaint the House
as to what measures they are actually
taking in regard to reduction of ex-
penditure.

shri B, R. Bhagat: We have said we
will cut down expenditure; we have
announced that there will be a 3 per
cent cut in revenue expenditure, 5
per cent in capital expenditure, and
an over-all cutting down of 10 to 15

.per cent. That is the target.
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Shri Tyagi: We want details.

Shri B. R. Bhagat: The details we
will be able to give later. I have said
an inter-departmental committee is
reviewing it, and the review will be
«complete by the end of this month.
Varioug other processes will start and
we will be able to say something about
it later on.

1Ay fomd © g eAw A A
WL GG A@H | (@E™) 397
Ha&Y wgRT Fg W@ 2 fF 3= = ez
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Y To o WAF :  F#H19 HHIT
F gaFr FrATAY T oAvEw 4@ 7
#GT AT F Z

Shri Har' Vishnu Kamath: It is an
important iss. ., Sir; it happened in
your own home State.

Myx. Deputy-Speaker: That has
nothing to do with the supplementary
demands.

Shri Hari Vishnu Kamath: These
demands are concerned with the grant
of money. This point was discussed in
the House the other day that the
Mysore Government is not entitled to
any assistance from the Centre be-
cause they have insulted the national
flag. Their Gazette notification lists
the national flag among various
propaganda and miscellaneous arti-
cels. It is your State Sir, which has
inflicted this indignity on our national
flag.

Shri B. R. Bhagat: I have been told
that it has been withdrawn.

Shri Hari Vishnu Kamath: But that
officer at Bidar should be taken to
task; he should be punished,

it vy fawed : Nfefedaa & dqz
MAAT FT 5 T, 1966 T 1
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Mr. Deputy-Speaker: It has nothing
to do with the supplementary demands,

stug fowy : Ty S FT A7
AA F, WAT ATZZ F1 BAAT FAT
MET |
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Shri B. R. Bhagat: Some hon. Mem-
bers said that the terms of reference
of the dearness allowance commission
are loaded against the employees. That
may be their feeling; probably they
may not like this commission at all.
The basic demand was that this should
be enquired into by some independent
body.

Shri S. M, Banerjee (Kanpur): The
objection is about parts 4(a), (b), (c).

Shri Alvares: Will you say whetncr
the commission can give a recommen-
dation on 1, 2, 3 irrespective of 4.

Shri B. R. Bhagat: I am not re-
quired to answer in a manner which
the hon. Member wants. Item 4 says
whether the said commission would go
into other relevant matters. There is
a fundamental point, the basis of the
formula, neutralisation and the quan-
tum of neutralisation, the quantum
and also revision of the formula. That
wag one of the basic demands that had
been made. Now, about the ‘any
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[Shri B. R. Bhagat]

other relevant matter. The hon.
Members are aware of the times we
are passing through from the time the
Second Pay Commission submitted its
report till now. Many things nave hap-
pened. The economy has undergone
a good deal of changes. They are: the
capacity of the Stateg budgetary situa-
tion, inflation, etc. The economic
background has completely changed.
So, when we say that the Commission
will look into this, it will mean the
conditions, including the capacity of
the lower middle class employees to
bear the burden of the rising prices.
Therefore, to say that the terms of
reference are loaded against the em-
ployees is not correct, Moreover the
commission has agreed to consider the
representations in accordance with toe
terms of reference.

Shri S. M. Banerjee: We got some
clarification from the Commission
Chairman who in his wisdom and in
all fairness had given them; we got
it only yesterday. Two points only
remain to be answered by you. One
is that only limited terms of reference
had been given as far ag the middle-
class employees are concerned, that
is, upto a salary of Rs. 400. The uni-
versal demand is: it should be above
Rs. 400 also. The second is that the
terms of reference are sometimes res-
trictive. Will the commission be
precluded from doing certain things..

Shri B. R. Bhagat: So far as the
terms of reference are concerned, they
are final and we are not going to
change them.

Shri S. M. Banerjee:
going to co-operate.

We are not

Shri A, P. Sharma (Buxar): This is
a very important matter.

Mr_ Deputy-Speaker: Order. order.

Shri A. P. Sharma: We must realis2
the situation prevailing in the country.
Phe hon. Minister should clarify the
position. The terms of reference res-
trict or limit the salary upto Rs. 400.
I request the Gevernment again to
consider that.
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Mr. Deputy-Speaker: When I amn
saying that the Minister should not be
interrupted, Members go on giving
their views, -

Shri B. R. Bhagat: When the terms
of reference were drawn up, ail these
points were considered.

Shri S. M. Banerjee: We were never
consulted.

Mr. Deputy-Speaker: Order, ordci.
You cannot make a running commen-
tary.

Shri S, M. Banerjee: There are 1w
lakhs of employees. ...

Mr. Deputy-Speaker: Order, order;
do not make a running commentary.

Shri B. R. Bhagat: Coming to the
price rise, many hon. Members raid
that the prices were high and should
be brought down. They said that it
should be subsidised. An element of
subsidy will mean a larger burden,
again on the people. So far as fine
rice is concerned, there is no element
of subsidy. They said that the Madras
Government charged a  particular
price, Kerala Government another
price and another State Government,
another price, State Governments do .
so because they procure indigenously
some rice and some rice is imported;
so they charge on that basis. For fine
rice, it is the economic cost. There is
no profiteering by the State. There is
a subsidy on coarse rice and we are
incurring a good deal of cost for the
coarse rice, obviously for a good pur-
pose because it goes to meet the de-
mands of the poorer sections of the
community. I think these were the
main points raised. With these words,
I commend the Demands for accept-
ance by the House.

Shri S. M. Banerjee: Demand No. 66;
he has not touched it at all.

Shri Shivajirao S. Deshmukh: I
want to put one question before you
put the demands to the vote of the
House?
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Mr. Deputy-Speaker: We have had
a full-dress debate for three hours.

Shri Shivajirao S. Deshmukh: Still,
the House may want some clarifica-
tion; the House may not be satisfied.

Mr. Deputy-Speaker: I am sorry,
Mr, Deshmukh; please sit down. I
shall put the cut motions to the vote
of the House.

15 hrs.

Shri S. M. Banerjee; Cut motion
No. 6 is in regard to dearness allow-
ance. Please read it, and put it sepa-
rately.

Division No. 14]

Alvares, Shri

Banerjee, Shri S. M

Biren Dutt, Shri

Buta Singh, Shri

Dasaratha Deb, Shri
Gupta, Shri Indrajit
Kakkar, Shri Gauri Shanker

Mate, Shri

Nambiar, Shri
Ranga, Shri

BHADRA 1, 1888 (SAKA) D.S.G., 1966-67

AYES

Kamath, Shri Hari Vishnu
Limaye, Shri Madhu

Maurya, Shri B. P.
Nair, Shri Vasudevan
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Mr. Deputy-Speaker: All right. The
question is:

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 4,21,000 in respect of
other revenue expenditure of the
Ministry of Finance be reduced by
Rs. 100”.

[Futility of setting up of the
Special Commission of Enquiry on
Dearness Allowance to decide the
principles for the grant of further
dearness allowance to Government.
employees. 6)].

The Lok Sabha divided:

[x5-05 hrs.

Roy, Dr. Saradish
Sivasankaran, Shri
Solanki, Shri

Trivedi, Shri U.M.
Utiya, Shri

Vimala Devi, Shrimati

NOES

Alva, ShriA. S.
Babunath Singh, Shri
Bajaj, Shri Kamalnayan
Bakliwal, Shri

Kajrolkar, Shri

Kindar Lal, Shri

Jyotishi, Shri J. P.

Kedaria, Shri C. M.

Rao, Shri Thriumala
Ray,Shrimati Renuka
Reddy, Shri Linga
Samanta,ShriS.C.

Bal Krishna Singh, Shri Kisan Veer, Shri Sarma, Shri A.T.
Balmiki, Shri Kripa Shankar, Shri Satyabhama Devi, Shrimati
Basappa, Shri Krishna, Shri M. R. Sen, Shri P. G.

Bagwant, Shri Lalit Sen, Shri Shah, Shrimati Jayaben
Bhagat, Shri B. R. Lagkar, Shri N. R. Shakuntala Devi, Shrimati
Bhatkar, Shri Maimoona Sultan, Shrimati Shankaraiya, Shri

Bist, Shri J. B. S. Mandal, Shri J. Sharma, ShriA. p.

Brahm Prakash, Shri Marandi, Shri Sharma, ShriD. C.
Chandrabhan Singh, Shri Mehrotra, Shri Bra] Bihari SheoNarain, Shri
Chandrasekhar, Shrimati Mehta, ShriJ. R. Shree Narayan Das, Shri
Chaudhuri, Shri Sachindra Mighra, Shri Bibhuti Siddnanjappa,Shri
Chavda, Shrimati Joraben Morarka, Shri Sidheshwar Prasad, Shri
Chuni Lal, Shri More, Shri K. L.

Daljit Singh, Shri
Das, Shri B. K.

Mukerjee Shrimati Sharda

Singh, Shri K. K.
Sinha,Shrimati Ramdulari

Mutbiah, Shei Sinha, Shrimati Tarkeshwari
Das, ShriN. T. Pandey, Shri Vishwa Nath Sinhasan Singh, Shri
Dhuleshwar Meena, Shri Pant, ShriK. C. Sumat Prasad,Shri )
Dighe, Shri Patel, Shri Rajeswar Sm?dranlSinghQShrl
Gandhi, Shri V. B. Patil, Shri M. B. :Ir‘:ln:;;,:nhr; ll::imu war
Gupta, Shri Badshah Prabhakar, Shri Naval Uikey Sh;i
Harvani, Shri Angar Rajdeo Singh, Shri Upadhyays, Shri Shiva Dutt
Hem Raj, Shri Rem, Shri T. Vaishys,ShriM.B.
Himatsingka, Shri Ram Sewak, Shri Varma,ShriM. L.
Jadhav, Shri M. L. Ramshekhar Prasad Singh, Shri Verma, Shri Balgovind
Jedhe, Shri Rao, Shri Jaganatha Yad:v.shril.hml-hrkh
Jena, Shri Rao, Shri Rameshwar Yadsva, SbriB. P.
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Mr. Deputy-Speaker: The result of
the division is: Ayes 20; Noes 91.
The motion was negatived
Mr. Deputy-Speaker: I will now
‘put all the other cut motions, 5 to 19
.excepting No. 6 which has
"been negatived, to the vote.

already

All the other cut motions were then
put and negatived.

Mr. Deputy-Speaker: T will now
put the supplementary demands to
the vote of the House.

23, 1966 D.S.G., 1966-67 6518

The question is:

“That the respective supplemen-
tary sums not exceeding the
amountgs shown in the third
column of the order paper be grant-
ed to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31lst day of March, 1967,
in respect of the following de-
mands entered in the second
column thereof: —

Demands Nos, 6, 16, 17, 23, 30, 34,
35, 66 and 117”.

The Lok Sabha divided:

Division No.15]

Alva, Shri A.S.

Alva, Shri Joachim
Babunath Singh, Shri

Bajaj, Shri Kamalnayan
Bakliwal, Shri
Bal Krishna Singh, Shri
Balmiki, Shri
Basappa, Shri
Baswant, Shri
Bhagat, Shri B. R.

Bhatkar, Shri

Bist, ShriJ. B.S.

Briam 2rakash, Shri

Chandrabhan Singh, Shri
C1aadrasekhar, Shrimati
Chaadhari, Shri Sachindra
C1avda, Shrimati Joraben

- Chuni Lal, Shri
Diljit Singh, Shri
Das, Shri B. K.

Das, Shri N. T.
Dhuleshwar Mecna, Shri
Dighe, Shri

Gandhi, Shri V. B.

- Gupta, Shri Badshah
Hem Raj, Shri
Himatsingka, Shri
Jadhav, Shri M. L.
Jedhe, Shri
Jena, Shri
Jyotishi, Shri J. P.

AYES

Kajrolkar, Shri

Kedaria, Shri C. M.
Kindar Lal, Shri

Kisan Veer, Shri

Kripa Shankar, Shri
Krishna, Shri M. R.
Lalit Sen, Shri

Laskar, Shri N. R.
Maimoona Sultan, Shrimati
Mandal, Shri J.
Marandi, Shr,

Mchrotra, Shri Braj jBihari
Mehta, Shri J. R.
Misbra, Shri Bibhuti
Morarka, Shri

More, Shri K. L.
Mukerjee, Shrimati Sharda
Muthish, Shri

Pandey, Sbri Vishwanath
Pant, Shri K. C-

Patel, Shri Rajeshwar
Patil, Shri M. B.

Patil, Shri S. K.
Prabhakar, Shri Naval
Rajdeo Singh, Shri

Ram, Shri T.

Ram Sewak, Shri

Rao, Shri Jaganatha

Rao, Shri Rameshwar
Reo, Shn Thirumala
Ray, Shrimati Renuka

[15-08 hrs.

Reddy, Shri Linga
Samanta, Shri S. C.
Sarma, Shri A. T.
Satyabhama Devi, Shrimati
Sen, Shri P. G.

Shah, Shrimati Jayaben
Shakuntala Devi, Shrimati
Shankaraiya, Shri

Sharma, Shri A. P.
Sharma, Shri, D.C.
Shashi Ranjan, Shri
Shastri, Shri Ramanand
Sheo Narain, Shri

Shree Narayan Das, Shri
Siddananjappa, Shri
Siddheshwar Prasad, Shri
Singh, ShriK. K.

Sinha, Shrimati Ramdulari
Sinha, Shrimati Tarkeshwari
Sinhasan Singh, Shri
Sumat Prasad, Shri
Surendra Pal Singh, Shri
Tantia, Shri Rameshwar
Tula Ram, Shri

Uikey, Shri

Upadhyaya, Shri Shiva Dutt
Vaishya, Shri M. B.
Varma, Shri M. L.

Verma, Shri Balgovind
‘Yadav Shri Ram Harkh
Yadava, Shri B. P.
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Alvares, Shri Kakkar. Shri Gauri Shanker Roy, Dr. Saradish
Banerjee, Shri S. M. Kamath, Shri Hari Vishnu Shinkre, Shri
Biren Dutta, Shri Limaye Shri Madhu Sivasankaran, Shri
Buta Singh, Shri Mate, Shri Solanki Shri
Dagaratha Deb Shri Maurya, Shri Trivedi, Shri U.M.
Gupta, §Shri Indrajit Nair Shri Vasudevan Utiya, Shri

Nambiar, Shri
Mr. Deputy-Speaker: The result of
the division is: Ayes 93; Noes 21.

Harvani, Shri Aasar

The motion was adopted.

Mr. Deputy-Speaker: The
mentary demands are granted.

Shri Ansar Harvani (Bisauli): There
is one correction. I am for Ayes.

supple-

Mr. Deputy-Speaker: That will be
noted.

[The motions of Demands for Sup-
plementary Grants (General), which
were adopted by the Lok Sabha, are
reproduced below—Ed.]

Demanp No. 6 MiNIsTRY oF DEFENCE

“That a supplementary sum not
exceeding Rs. 80,00,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1967
in respect of Defence Services,
Effective—Navy.”

DemanNp No. 16—MINISTRY OF EXTER-
NAL AFFAIRS

“That a Supplementary sum not
exceeding Rs, 3,73,41,000 be granted
to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1967 in res-
pect of External Affairs.”

DemAnD No. 17—MINISTRY OF EXTER-
NAL AFFAIRS

“That a Supplementary sum pot
exceeding Rs. 2,47,29,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year end-
ing the 81st day of March, 1967
in respect of ‘Other Revenue Ex-
penditure of the Ministry of Exter-
nal Affairs’.”

Vimsla Devi, Shrimati
DemAND No. 23—MIiINIsTRY OF FINANCE

“That a Supplementary sum not
exceeding Rs. 9,50,000 be granted to
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1967 in
respect of Audit.”

Demanp No. 30—MINISTRY OF FINANCE

“That 3 Supplementary sum not
exceeding Rs, 4,21,000 be granted to
the President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1967 in respect
of ‘Other Revenue Expenditure of
the Ministry of Finance'.”

Demanp No. 34—Ministry ofF Foon,
AGRICULTURE, COMMUNITY DEVELOP-
MENT AND COOPERATION

“That a Supplementary sum not
exceeding Rs. 3,85,000 be granted
to the President to defray the
charges which will come in
course of payment during the
year ending the 31st day of
March, 1967 in respect of Minis-
try of Food, Agriculture, Com-
munity Development and Coopera-
tion.”

Demanp No. 35—Ministry or Foop,
AGRICULTURE, CoMMUNITY DEVELOP-
MENT: AND COOPERATION

“That g Supplementary sum
not exceeding Rs. 41,65,000 be
granted to the President to defray
the charges which will come in
course of payment during the
year ending the 31st day of March,
1967 in respect of Agriculture.”

Demanp No. 66—MINISTRY OF Inon
AND STEEL
“That a Supplementary sum not
exceeding Rs. 2,00,00,000 be

granted to the President to defray
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the charges which wil] come in
course of payment during the year
ending the 31st day of March,
1967 in respect of ‘Other Revenue
Expenditure of the Ministry of
Iron and Steel’.”

DEMAND No. 117.—MINISTRY OF FINANCE

“That a Supplementary sum
not exceeding Rs. 2,03,60,79,000 be
granted to the President to defray
the Charges which will come in
course of payment during the year
ending the 31st day of March,
1967 in respect of Capital Outlay
on Currency and Coinage.”

15.08 hrs.
MOTION RE. THIRTEENTH REPORT
OF COMMISSIONER FOR SCHE-
DULED CASTES AND SCHE-
DULED TRIBES—contd.

Mr. Deputy-Speaker: The House
will now take up further considera-
tion of the following motion moved
by Shrimati Maragatham Chandra-
sekhar on the 18th  August, 1966,
namely: —

“That this House takes note of the
Thirteenth Report of the Com-
missioner for Scheduled Castes and
Scheduled Tribes for the year
1963-64 laid on the Table of the
House on the 12th April, 1966.”

Shri Balmikj to continue his speech.
oft {yf (seivig) o F AT FAr
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Mr. Deputy-Speaker: All right; we
will see.
Shri Gulshan (Bhatinda): I also
agree that the time may be extended.

BHADRA 1, 1888 (SAKA)

Commissioner’s 6522
Report (M.)
ot vy fmd (907) © ow Har
Y d@™T T |

Mr. Deputy-Speaker: All right

Please sit down.

Shri Gulshan: I want to understand
what is this “All right”. Has the time
been extented?

Mr. Deputy-Speaker: Order, order.
We will see about it later, Shri
Balmiki.
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